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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 215 September, 2022.

L. A. Bill No. 28 of 2022

A BILL TO PROVIDE FOR THE ESTABLISHMENT,
ADMINISTRATION AND MANAGEMENT OF A SYSTEM OF TITLE
REGISTRATION OF IMMOVABLE PROPERTIES AND FOR
MATTERS CONNECTED THEREWITH AND INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy-third year of the Republic of India as follows.

CHAPTER -1
PRELIMINARY

1. (1) This Act may be called the Andhra Pradesh Land

Tiomgel 4 ; Short title, extent,
1 Cﬂm.l'ﬂeﬂ(?eﬂ'lfitlt
{2) Tt shall extend to the whole of the State of Andhra o i
Pradesh

(3) It shall come into force on such date as the State

Government may, by notification appoint:

J-31-41 (1]
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Provided that State Government ray notify

different dates for different areas.

(4) Nothing in this Act shall apply to:

(a) Any contract for the sale, transfer or conveyance
of movable property or any interest on such

property.

(b) Any class of documents or transactions as may be
notified by the State Government in the Official
Gazette in this regard.

(c) Any land notified by the Central Government! as
required for the purpose of use by the Army,

Navy or the Air Force or Cantonment Land or

any other purposes.

Definitions. 2. In this Act, unless the context otherwise requires:-

(1) “Authority” means the Andhra Pradesh Land Authority
constituted under Section 3 of this Act and any Officer of the

Authority duly empowered;

(2) “Chapter” means a chapter of this Act;

{(3) “Charge” for the purposes of this Act, includes encumbrance
or mortgage, or charge or lien created in [avour of a person when,

immovable property of another person. is by act of the parties or

operation of law made security for the payment of money to him:

- (4) “Commissioner” means the Commissioner

appointed under Chapter V of the Act;

{S) “Dispute” includes all types of objections or claims
or litigations relating to title or right or interest in respect
of any immovable property, raised legally before any

judicial or administrative authority under any law;
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(6) “Disputing Party” means any party to the dispute

feiatin.g to immovable property;

. {7)

“Document” includes any matter expressed or

described upon any substance by means of letters; figures

or marks or by more than one of those means, intended to

be used,

or which TI'IE;}T be ulsed, for the purpose of

recording that matter, or electronic documents;

(7a) "Easement” shall have the meaning assigned

{(7b)

(7c)

- {74)

(7e)

to it in the Indian Easements Act, 1882";

“Alienation” means grant of immovable
property of the Government for bonafide
public purposes to a perscn, institution, any
Government Department or local bbdy cither
free of cost or on payment of full or

concessional market value.

“Appurtenant Rights” means all rights,
privileges and easements appurtenant to the
Land that permissibly pass by operation of

iaw.

“Terrace Rights” means rights of all the
residents for the enjoyment and benefit of all

its members.

“Air rights” means the right to use and
develop the empty space above an immovable

property.

(7f) “Covenant” means a formal agreement or

promise usually included in a contract or
deed, to do or not to do a particular act; a

compact or stipulation made in writing or by

parol.
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(8) “Immovable property” means land, buildings, flats,
any other premises, and things attached to the earth, or
permanently fastened to anything which is attached to the
earth, but not standing timber, growing Crops Nor grass,
within the State of Andhra Pradesh;

Explanation: Immovable property shall not be

construed to include plant and machinery.

L

(8a) “Instrument” shall have the meaning assigned to
it in the Indian Stamp Act, 1899”

(9) “Land Titing Appeliate Officer” means the
Appellate Officer appointed under Chapter VI of this Act;

(10) “Mortgage” means a mortgage as defined under
the Transfer of Property Act, 1882;

(11) “Notified Area” means the areas as notified

under section 4.”

(12) “Prescribed” means prescribed by Rules under this
Act; :

(13) “Public Authority” means all offices of the State of
Andhra Pradesh, ail local authorities, all authorities
constituted by or under any Act of the State Legislature for
the time being in force, such as a company, corporation,
trust, society, any statutory or other authority, or any
organization or body funded, owned and controlled by the

State Government;
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(14) “Record” includes any decument, manuscript or
file, electronic record, microfilm, microfiche and. facsimile
copy of a document; any reproduction of image or images
embodied in such microfilm (whether enlarged or not); and
any other material produced by a computer or by any

other device;

{15] “Record of Titles” means and includes Register of
Titles, Register of Disputes and Register of Charges and

Covenants as described under this Act;

(16) “Register of Charges and covenants” is a register
recorded and maintained in accordance with the

provisions of Chapter VII of this Act;

(17) “Register of Disputes” is a register recorded and
maintained in accordance with the provisions of Chapter
VII of this Act; '

(18) “Register of Titles” means the register recorded

and maintained in accordance with the provisions of

Chapter VII of this Act;

(19) “Registered Title’ means a record of title entered
in the Register of Titles;

(20) “Registers” means the Register of Titles, Register
of Disputes, and the Register of Charges and covenants as

defined under this Act;

(21) “Report on Transactions” means the form to be
submitted to the Authority for reporting any transactions

as prescribed in Chapter-VIII of this Act;
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(22) “Rules” means the Rules issued under this Act;

(23) “Schedule” means the Schedule appended to this
Act;

(24) “Section” means a section under this Act, unless

otherwise specified;

(25) “Signed” & “Signature” shall have the meaning as
the term “Executed and Execution” mentioned at Section
2(12) of the Indian Stamp Act, 1899,

(26) “Survey” includes all operations incidental to the
determination, measurement and record of a boundary or
boundaries or any part of a boundary of an Immovable Property

and includes a resurvey;

(27) “Title Holder” means the person in whom the title to an

Immovable property vests;

(28) “Title Registration Officer” shall mean a person or
persons notified for the purposes of this Act by the Andhra
Pradesh Land Authority;

(29) “Transfer” means any sale, gift, exchange, mortgage
with or without possession, lease or any other transaction with
assigned lands, not being a testamentary disposition and
includes a charge on such property or a contract relating to
assigned lands in respect of such sale, gift, exchange, mortgage,

lease or other transaction;
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{30) The expressions “Certifying Authority”, “electronic
signature”, “electronic signature certificate”, *“electronic
form”, “electronic r&cords y “imformation", “secure
electronic record”, “secure digital signﬁture” and
“subseriber” shall have the meanings respectively assigned
to them in the Information Techndlogy Act,2000",

(31) “Transfer application” means the form to be submitted
to the Authority for effectuating the t.mnsfcr of any title or right

or interest in Immovable property;
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CHAPTER - II
CREATION OF RECORDS
3. (1) As soon as may be after enactment of this Act
the State Government by notification shall constitute the
Andhra Pradesh Land Authority for the purposes of this

Act in accordance with chapter V of this Act.

(2) The Andhra Pradesh Land Authority shall
exercise such powers as may be conferred on it and
discharge such functions as may be entrusted to it, by or
under this Act, and under any other law that the State

Government may notify.

4. The State Government may by a notification, order
establishment of a system of title registration of immovable

properties in such areas as may be specified in such

notification.

5. (1) The Authority may by _riotiﬁcatiﬂn appoint any
officer either by name or by virtue of his office to be a Title

Registration Officer for all or any of the purposes of this
Act. '

(2) The Title Registration Officer so appointed shall
exercise the powers and pcrfr;rm- the duties of a Title
Registration Officer within such local limits and for such
periods of time as the Authority may direct.

6. Upon notification issued under section 4, the Authority
shall proceed to prepare a record of all immovable

properties situated in notified area, which shall contain:
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{1} (i) Survey: A record of boundary or boundaries or any part of
the boundary of every immovable property duly identified

with a distincr 1.D.

(i) The Authority shall, for the purposes of this section & R void
discharge all functions and exercise all the powers of
Comimissioner and Director of Survey under various
provisions of the Andhra Pradesh Survey and

Boundaries Act, 1923.

Provided that any record created by an officer of the
State Government duly authorized in this regard under
Survey and Boundaries Act may be adopted by the

Authority as its own record.

{2) Titling: A Record of Title over each of immeovable
properties in the notified area, a Record of Charges and
Covenants and a Record of Disputes over these prbpcrties,
shall be prepared in the manner further provided in this
Act.

7. (1) When the preparation of Reécord of Titles. is taken up Netification by the
; Title Registration

under section (6) (2), the Title Registration Officer shall Officer.

prepare a tentative record of title over. each of immovable

properties located in the notified area, on the basis of cxisti'ng

information in various records as prescribed and publish it

along with a notification in the preécribed manner inviting all

persons having any interest in any immovable property to file

claim and to attend either in person or by an agent duly

authorized in this regard at a specified place and time and
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from time to time thereafter when called upon, for the purpose

of disposal of claims.

(2) Such notification to be valid notice to all the persons
interested: A notification published under sub-section (1) shall
be a valid notice to every person having any interest in the

title of the property.

(3) Upon issue of notification under sub-section (1), all
persons claiming any title or right or interest in, or any charge
on an immovable property shall furnish details of such claim
in the prescribed manner and within the prescribed time, for
making an entry to that effect in the Registers, which will
include any leasehold title or right or intcrests of persons in
actual occupation, easements, customary right's, public rights,
mines and minerals, franchise, a non-statutory right in
respect of an embankment of sea or river wall, any subsisting
power of attorney authorizing the Agent to sell or develop or
construct the property, any subsisting sale agreement with or
without possession of the property, any subsisting agreement
cum GPA or any pending suit or appeal under Specific
Performance Act, any pending proceedings regarding

dissolution or winding up or bankruptcy before any authority,

- pending proceedings for recovery of statutory duties, levies, -

taxes or any other claim, charge or encumbrance on the
property inchading pending actions relating to insolvency
petition appointing a receiver, or writ or an ofder affecting
immovable properties made by any court for the purposes of
enforcing a Judgment or recognizance of any deed of

arrangement or arbitration or settlement if any.
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8. The Title Registration Officer shall carry out the process of
preparation of Record of Titles in the prescribed manner.

9. The Title Registration Officer shall determine and record
the entry of Titleholder of a land parcel or property in the

Register of Titles, for which no dispute is brought to his notice

in writing.

10. Where title to a property or a covenant in the nature of
the easement right or a condition which will have a bearing on
the absoluteness of the title is disputed, the Title Registration
Officer shall order for an entry in the Register of Disputes and
refer the case to the Land Titling Appellate Officer constituted
for.this purpose, and make an entry to that effect in Register

of Titles also for any reference.

11. While ordering an entry in the Register of Titles or
Register of Disputes, if the Title Registration Officer comes
acros_s' a charge and, or-a covenant in the nature of the
easement right or a condition which will have a bearing on the

absoluteness of the title, he shall order recording of details of

such covenant and, or a charge in a separate register called

Register of Charges and Covenants and make an entry to that
effect in the Register of Titles.

Titling to be in .
prescribed manner,

Powers of Title
Registration Officer
in undisputed
CREES,

Powers of Title
Registration Officer
in disputed casecs.

Entries in Register

of Charges &

covenants.
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Objection to entries
in Register of Titles.

CHAPTER - III :
COMPLETION OF RECORDS - PFUBLICATION OF
NOTIFICATION

12. When the preparation of the Record for whole or part of the
notified area has been completed in accordance with section 6 of -
this Act, the Authority shall notify the fact in the prescribed

manner.

13. The entries in Record of Titles so notified under Section 12
shall be conclusive after expiry of two (2) years from the date of
such notification as and if modified by an order of the Land
Titling Appellate Officer or any other competent authority. Such -
entries shall be conclusive evidence of such titles in respect of

such properties.

Provided that the entries in the Register of Titles, in respect of
which any dispute is pending, before Land Titling Appellate
Officer, or any other Court of law or any other competent
Authority on the date of expiry of the two (2) years from the date
of such noftification shall be conclusive only after and in

accordance with final resolution of such dispute.

14. (1) Any pérson aggrieved by the notified entry in the Register
of Titles may file an. objection or claim before the Land Titling
Appellate Officer within two (2) years from the date of such
notification. The aggrieved person shall alse file an application
before the Title Registration Officer to make an entry in the
Register of Disputes.
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(2) Upon the receipt of such application the Title Registration
Officer shall make an entry in the Register of Disputes and make

a mention of it in the Register of Titles also for reference.

15. (1) Upon a reference made under section 10 by the Title
Registration Officer or on an objection or claim filed in accordance
with section 14, or suomotu, the Land Titling Appellate Officer
constituted for the purpose and in accordance with the provisions
of this Act shall proceed to hear the parties concerned, conduct
an enquiry and pass an order to make an entry in the R.egistcr of
Titles in respect of the property about which the reference or

objection was filed:

Provided 'that when the Land Titling Appellate Officer takes
up the case suomotu he shall record the reasons and grounds
thereof, and issue a notice to all the parties concerned before

taking up the hearing.

(2) The Title Registration Officer upon receipt of the order of the
Land Titling Appellate Officer passed under sub section (1) and
afler the expiry of the period of appeal shall record or medify an
entry of Title holder in the Register of Titles in accordance with

such order and make an entry to that effect in Register of

Disputes also where no appeal is filed.

16 (1) Notwithstanding anything contained in-this Act or any
other law for the time I:;eing in force, an application for revision
shall lie to the High Court from any order passed under the
provisions of this Act by the Authority or the Land Titling
: Appellate Officer, -

Disposal of
objections by Land
Titling Appellate
Officer.

Reviston before:
the High Court.
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(2) The Title Registration officer, upon receipt of the order of
the High Court shall record or modify an entry of Title holder in
the Register of Titles in accordance with such order and delete the
entry to that effect in Register of Disputes. '

CHAPTER - IV
CONSEQUENCES OF NOTIFICATION

Consequences 17. Upon notification issued under section 12, no transfer of
of Publication of -
notification of any immovable property situated in the notified area shall take
completion.

. place except in accordance with the provisions contained in
chapter — VIII of this Act.

Compulsory "18. (1) Notwithstanding anything contained in any other law
intimation of civil
suits or Appeals. for the time being in force, upon issue of Notification under

section 12 it will be incumbent upon the disputing party
relating to any suit or appeal or revision in relation to any
rights or interest in an immovable property recorded in the
Record of Titles, pending on the date of such notification in any
Civil Court, High Court, in the Supreme Court of India or in
any quasi-judicial authority under any law to intimate in the
prescribed manner about such pendency to the Title
Registration Officer concerned, get it recorded and obtain a
certificate of recording and file such certificate before the Court
or Tribunal within six (6) months from the date of such

notification.

Provided the Title Registration Officer on satisfying himself
that there are sufficient and valid grounds for the delay, may
condone the delay upto three (3) months period for filing the

above intimations, on levy of fine of an amount as prescribed.



-
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(2) After the date of issue of notification under section 12 if
any suit or appeal or revision is filed in any Civil Court, High
Court and in thé Supreme Court of India or any quasi-judicial
authority under any law in resﬁect of an immovable property
recorded in the Record of Titles, it shall be incumbent upon the
disputing party to intimate in the prescribed manner about
filing of such suit or appeal or revision to the Title Registration
Officer concerned, get it recorded, and obtain a certificate of
recording and file such certificate before the Court or Tribunal

within seven (7) days of such filing of suit or appeal:

Provided that all such suits and appeals or revisions shall

commence only on or after the date of such certificate.

Provided further that the Title Registration Officer on
satisfying himself that there are sufficient and valid grounds for
the delay, may condone the delay upto seven (7) days for filing
the above _intimatinns, -on levy of fine of an amount as

prescribed.

(3) Upon receipt. of intimation of suit or appeal in
accordance with sub-section (1) or (2), the Title Registration
Officer cdncemed shall enter it in the Register of Disputes,
make an entry to that effect in Register of Titles and issue a

certificate of recording to the concerned.

(4) In case of failure to file certificate of recording of dispute
within the time prescribed in sub-sections (1) and (2) as the
case may be, the suit or appeal pending or filed before a Court
or Tribunal shall lapse. |
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Compulsory
intimation of
Government
transactions.

Compulsory
intimation of
equitable
mortpages,

(5) 1t shall be incumbent upon the decree holder or Plaintiff
or appellant or any other interested person to intimate, get
recorded and obtain a “certificate of recording of resolution of
dispute” in respect of a dispute recorded in Register of Disputes
within “fifteen (15) days from the date of issue of decree or
judgment or order resolving such dispute failing which the

decree or judgment or order will not be cnforceable:

Provided the Title Registration Officer on satisfying himself
that there are sufficient and valid grounds for the delay may
condone the delay upto seven (7) days for filing all the above

intimations, on levy of fine of an amount as prescribed.

19. (1) After the issue of notification under section 12, all the
transactions by the Government in respect of immovable
properties owned by it e.g, alienations, assignment,
regularizations of occupation, sale, grant, lease and all
transactions made by the Government in respect of any other
property shall be intimated to the Title Registration Officer
concerned by the Collector of the District concerned or by any
other officer of the Government competent to make such a

transaction and a certificaté of recording obtained.

(2) Notwithstanding anything contained in any other law
for the time being .in force, all such transactions shall be
cffective only from the date of issue of the certificate of

recording by the Title Registration Officer concerned.

20. (1) Upon issue of notification under section 12, all the
financial institutions or other ‘bodies or individuals holding
cquitable mortgage in respect of any property shall intimate the

fact to the Title Registration Officer concerned and obtain a
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certificate of recording within three months of such notification
failing which the equitable mortgage will be rendered

unecnforceable.

(2) After the date of issue of notification under section 12,
if any equitable mortgage is created in favour of a financial
institution or any other body or individual, in respect of a
property located in the notified area, it shall be incumbent upon
such financial institution, body or ind.ividual to intimate the fact
of creation of such equitable mortgage to the Title Registration

Officer concerned and to obtain a certificate of its recording.

Provided that, notwithstanding anything contained in any
other law for the time being in force, such equitable mortgage shail

be effective only from the date of issue of the certificate of recording.

21. (1) Upon issue of notification under section iz, it will be
incumbent upon the parties in whose favour such r:.h-argc'or lien is
créatcd, to intimate in the prescribed manner to the Title
“Registration Officer concerned, all the statutory charges and liens
including charges registered under the Companies Act, pending as
on the date of notification, get them recorded and obtain a
certificate of recording within three (3) months of notification,

failing which the charge or lien will become unenforceable.

(2) After the date of issue of notification undér section 12, if
any statutory charge or lien including chai‘gﬁ under Companies Act
is created, it shall be incumbent upon the party in whose favour
such charge or lien is created to intimate the fact in the prescribed

manner to the Title Registration Officer concerned, get it recorded

. Compulsory

intirnation
of Statutory

Charges.
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Comapulsory
intimation of
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and obtain a certificate of its recording within seven (7) days of

such creation of charge or lien.

(3) Notwithstanding anything contained in any other law, for
the time being in force, the said charge, statutory charge or lien will

be effective only from the date of issue of certificate of recording.

22. (1) Upon issue of Notification under section 12, it will be
incumbent upon the parties concerned to intimate in the
prescribed manner to Lhe' Title Registration Officer concerned , all
the pending actions as on the date of notification, like appointment
of receiver in any insolvency petition, or writ or an order affecting
an immovable property made by any court or competent Legal
Autherity for the purpose of énforcing a judgment or recognizance
of any deed of arrangement or arbitration or settlement, get it
recorded and obtain a certificate of its recording within three(3)
months of ndtiﬁcaﬁon, failing which such pending actions will be

rendered unenforceable,

(2) After the date of issue of notification under section 12, all
actions relating to appointment of receiver in any insolvency
petition, or writ or an order affecting immovable properties made
by any court or competent legal authority for the purposes of
enforcing a Judgment or recognizance of any deed of
arrangement or arbitration or settlement shall be intimated in .
the manner prescribed to the Title Registration -Officer
concerned, by the parties concerned, get it recorded and obtain a
certificate of recording, within seven (7) days of such action,

failing which it will be rendered unenforceable.

(3) Notwithstanding anything contained in any other law

for the time being in forece, such pending actions in sub-section
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{1} and (2} shall be enforceable only from the date of issue of

certificate of recording,

23. Upon receipt of information under sub-section (1) or (2} of
section 19 or 20 or 21 or 22, _- the Title Registration Officer
concerned shall cnter the details in prescribed manner in the
Register of Charges and Covenants, make a mention in the
Register of Titles also about it and issue a certificate of its

recording.

24. (1) Upon the issue of notification unde; section 12, it will be
incumbent upon the parties concerned, to intimate in the
prescribed manner to the Title Registration Officer concerned all
thé subsisting powers of attorney authorizing the agents to éell
or develop or construct the immovable property and all the
subsisting agreements cum General powers of attorney, get them
reéorded and obtain a certificate of its recording, within three (3)

months of the notification.

{2) After issue of notification under section 12, it will be
incumbent upaen the person executing any power of attorney
including an Agreement cum GPA authorizing an agent to sell or
develop or construct upon an immovable property located in a

- notified area, to intimate in the prescribed manner to the Title

Registration Officer concerned, the fact of execution of such

power of Afttorney or Agreement cum GPA, get it recorded and
obtain a certificate of its recording within seven (7) days of such

execution.

(3) Notwithstanding anything contained in any other law

for the time being in force, such powers of attorney or

Issue of
Certificate of
Recording,

Powers of
Attornev to be
compulsorily
notified,
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Grant of Succession.

Agreements cum General power of attorney shall be effective only
from the date of issue of the certificate of recording by the Title

Registration Officer concerned under sub-section (2).

25. (1) In case of death of an individual whose name is entered
as Title holder in the Register of Titles, Charge holder in the
Register of Grant of Succession. Charges and Covenants and /
or disputing party in Register of Disputes, the legal heirs of such
deceased shall file an application in the prescribed manner to
the Title Registration Officer concerned for grant of succession
and for 1‘ﬂp]é\cing the name of the deceased with their names in

the aforesaid Registers.

(2) The Title Registration Officer concerned upon receipt of
an application under sub-section (1) shall issue a public notice
in the prescribed manner calling for claims and objections and
after conducting such enquiry as may be prescribed, pass an
order granting or refusing to grant succession in favour of any
individual or individuals.

(3) Appeal against an order of the Title Registration Officer
concerned under sub-section (2) shall lie to the Land Titling
Appellate Officer concerned within thirty (30) days of passing of

the order:

Provided that if the Title Registration Officer concerned is
of the opinion that a substantive dispute exists in respect of
succession to the deceased’s title, the Title Registration Officer
shall not grant the succession but refer the matter to the
relevant Civil Court in the prescribed manner for &djudicatinn

along with the record of enquiry, claims and objection petitions.
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Jurisdiction
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Provided further that where a reference is made by the Title
Registration Officer concerned under this subsection, entry will
be made in Register of Disputes and certificate of recording be

issued in accordance with section 19(2) to the Applicant.

(4) Upon grénting of succession under sub-section (2), the
Title Registration Officer concerned shall proceed to replace the

entries in the relevant registers after the expiry of the appeal

- period where no appeal is filed.

CHAPTER -V
LAND AUTHORITY

26. The Andhra Pradesh Land Authority shall be a body corporate
by the name aforcsaid, having perpetual succession and a common
éﬁal, with powers, subject to the provisions of this Act, to acquire,
hold and dispose of property, both movable and immovable, Hl-ld to

contract, and by the said name, sue or be sued.

27. (1) The head office of the Authority shall be at such place as
the State Government may notify.

{2) The Authority may establish offices at such other places

as may be necessary withini or outside the State of Andhra

FPradesh.

28. The Authority shall consist of a Chairperson, the
Commissionc;', and three other Members, to be appointed by the

State Government.
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(A} The Chairperson shall be appointed by the Government from
amongst the serving officers of the Indian Administrative
Service not below the rank of a Chief Secretary or Special
Chief Secretary or Principal Secretary to Government of
Andhra Pradesh.

(B} The Chairperson shall hold office for such term as the State
Government may provide, but not exceeding three years and

shall be eligible for reappointment not more than once:

(C) The State Government may, by order, remove the chairperson

from his office,

(i) if such Chairperson is, or at any time has been,
- adjudged as an insolvent;
or
(ii) if such Chairperson has been convicted of an offence
which, in the opinion of the State Government, involves
moral turpitude; or has so abused his position as to
render his continuance in office prejudicial to the
public interest;
or

(iii) in public interest.

(D)  The remuneration, other terms and conditions of service of
the Chairperson shall be such as may be laid down by the
State Government prescribed.

(i Members of the Authority will be appointed from among

the serving officers in the Government dealing the

subject such as law, land administration, Registration,
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Survey and Settlement and management of land
records, provided that the member shall not be below

the rank of Joint Secretary to Government of Andhra
Pradesh.

(i) The Commissioner will be a full time functionary
appointed by the Government from amongst the serving
officers of 1AS, not below the rank of Joint Secretary to

Government of Andhra Pradesh.

(iii) The Commissioner will be the Chief Executive of the

Authority.

(iv) Powers and responsibilitiecs of the Chairperson,

Commissioner and members shall be as prescribed.

29, The Authorily may appoint such officers and other employees
as may be necessary and stipulated terms and conditions of their
service and entrust them with such powers and responsibilities

as deemed necessary.

-

30. (1) The A;.zthority may prescribe, levy and collect a fee for any
of the services rendered, documents issued, licenses granted or
information provided by it or by any of its officers. A Table of such
fees prcscribed- from time to time will be published in all the

“concerned offices of the Authority.

{2) The Authority may receive aid or grants, donations,

contributions, gifts and endowments from any Government or

body.

+ Officers and
other employees.

Finances.
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Collecton of
Duties, Taxes
& Fees,

Budget and
Accounts.

(3) The Authority may receive an interest on its deposits and
returns from its investments. All these receipts shall be appﬁed

towards the expenditure of the Authority.

31. The Authority may collect any duty, tax, fee or levy for or on
behall of any Government or local body and remit it to such
Government, local body after deducting, a fee or collection charge
as Collection of Duties, Taxes and Fees ordered by the State

Government for services rendered in such collection.

32. (1) A budget shall be prepared in such form and at such time
in a financial vear as stipulated for the next financial year showing
the estimated receipts including grants and expenditure which
shall be approved by the Authority. All the expenditure will be in

accordance with this budget.

{2) Accounts: All incomes and expenditure of the Authority
shall be accounted for on a continuous basis in the double entry
bookkeeping system. The books shall be closed at the end of the
financial year and will be audited by an Auditor appointed by the
Authority, provided that Auditors for the financial year will be

appointed by the Authority before the close of such financial year:

Provided that accounts and funds of the Authority will be
subject to audit by the Comptroller & Auditor General of India.

(3) The Authority shall prepare, approve and put in place a

suitable system of internal auditing.
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33. (1} The ﬁuthbzit}' shall prepare once in every year, in such
form and at such time as may be stipulated, an annual report
giving a truc and full account of its activities during the previous
year and copies of the r-eport shall be forwarded to the State
Government.

(2) A copy of the report received under sub-section (1) shall be
laid, as soon as may be after it is 'receive_d, before the State

Legislature.

34. No act done by the Andhra Pradesh Land Authority shall be
called into question on the ground only of any defect in the

constitution of, or the existence of any vacancy in the Andhra
Pradesh Land Authority.

CHAPTER ~ VI
TITLE REGISTRATION OFFICER, LAND TITLING APPELLATE
OFFICER.
35. (1) The Title Registration Officer, Land Titling Appellate Officer

appeinted under this Act for the purpose of holding an enquiry in

the process of preparation and updation of Registers under this

Act, will have the same powers as are vested in a Civil Court under
~ the Code of Civil Prcucédurc, 1908, when hearing an objecticn or
dispute in‘respect of the following matters namely: -
(a} Summoning and enforcing the attendance of any person and
examining him on cath; ' '
{(b) Requiring the discovery and production of documents;
{c) Receiving evidence on affidavits; :
(d) Issuing cemmissions for the examination of witnesses of

documents;

(e}  Subject to the provisions of sections 123 and 124 of the

Indian Evidence Act, 1872 requisitioning any public record

Furnishing of
reports,

Acts of
Authority not

to be called in
question.

Powers to
SLNINoNn.

Central Act 5
of 1908.

Central Act 1
of 1872,
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or document or a copy of such record or document from any
office; and

(f) Any other matter, which may be prescribed.

(2) The Title Registration Officer may inspect or summon the
production of any of the following documents eor records or
registers in respect of Immovable property within the notified area,
during the process of holding an enquiry before ordering an entry
in the Registers viz: '

(a) Revenue records including Survey Records;
(b} Registration documents;
(c) Records maintained under the Andhra Pradesh Rights in

- Land and Pattadar Passbook Act, 1971; -

(d) Records of Government grants;
(e) Records of Grampanchayat (Revision register, assessment or
demand register);
(i Records of Municipality or Corporation (Assessment or
construction - permission registers);
(g) Records of Sub-Registrars or District Registrars of
Registration and Stamps department;

(h) Registers and Records of other Government departments or

" local bodics or corporations or Courts and other quasi
govémmcnt organizations;

(i} Such other documents or records or registers that may be

required by the Authority.

Land Titling 36. (1) The Authority may appoint one or more retired or
Appellate Officer .

serving officers not below the rank of Jeint Collector of a
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District as Land Titling Appellate Officer to dispose objections

filed under section 14{1) of the Act.

(2) The officer so appoeinted shall, exercise the powers and
perform the duties of the Land Titling Appellate Officer within
. such local limits and for such period of time as the Authority may

direct.

37. (1) The Land Titling Appellate Officer shall not be bound by
the procedure laid down by the Cede of Civil Procedure, 1908 but
shall be guided by the principles of natural justice. Subject to the
provisions of this Act and Rules, the Land Titling Appellate Officer
regulate its procedure, including duration of oral hearings, when

granted, and times of its inquiry, as may be prescribed.

(2) All proceedings before the Land Titling Appellate Officer shall
be deemed to be judicial proceedings, within the meaning of
sections 193 and 228, and for the purpose of section 196 of the
Indian Penal Code, and shall be deemed to be a civil court for the
purposes of section 195 and Chapter XXVI of the Code of Criminal
Procedure, 1973.

38. No civil court shall have jurisdi;;:tipn to entertain any
proceedings in respect of any matter, in which any Title
Registration Officer and Land Titling Appellate Officer appointed

under this Act, are empowered by or under this Act to determine.

CHAPTER-VII
REGISTERS

39. (1) There shall be maintained by the Title Registration Officer
or any other officer authorized by the Authority in this behalf, a

FProceeding of
Land Titling
Appellate Officer.

Central Act No.5
of 1908,

Bar of jurisdiction
of Ciwil Conrta.

Cantral Act No.45
of 1860,

- Central Act No.2
of 1974,

Register of Titdes. .
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Central Act
No. 16 of 1908.

Register of
Disputes.

Register of Titles which shall contain in respect of each immovable
property, the following particulars:
(a) unique ID No. of the property;
(b) area or extent of the property with particulars of the built-up
area, there on if any; -
(c) indicalive market value of the property;
(d}) names of all the persons who are owners or title holders with
their respective extent of holding;
(e) details of transfers of property including transfers due to
succession; -
(f) information, if any, on covenants or charges standing against
the property;
(g) information, if any, on pending disputes about the property;
(h) such other particulars as may be prescribed.

(2) Notwithstanding anything contained in the Registration Act,
1908, the Register of Titles shall contain the records of all
immovable ~ properties in notified areas in Andhra Pradesh
including: ' 5
(a) Existing titles of the Govermment over Immovable property;

(b) Titles of any Immovable property acquired by the State or

Central Government after ti:lﬁ' commencement of this Act;

(c) Titles of immovable properties vested in local bodies.

40. (1) The Title Registration Officer concerned shall indicate in

the Register of Titles, in the manner prescribed, the fact that there

- is a pending dispute, with respect to an entry, if the immovable

property to which it relates, is the subject matter of dispute in a

Civil Court, or before the Andhra Pradesh Land Titling Appellate
Officer.




















































































































































































